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Indian Cost Accounts Service Per-
sonnel in the Ministry of Petroleum
and Nataral Gas

1262, SHR] JAGDISH PRASAD

MATHUR: .Will the Minister ~ of
FINANCE be pleased to state:
(a) whether it is a fact that the

Totational .policy . approved .with re-
gard to the posting and transfer of
Indian Cost Accounts Service _FPer-
sonnel, has not been strictly follow&d
in the case of persons posted in the

Ministry of Petroleum and Natural
‘Gas; k o



